
 

DISCLAIMER: This document is being furnished to you for your information by PRS 
Legislative Research (PRS).  The contents of this document have been obtained from sources 
PRS believes to be reliable.  These contents have not been independently verified, and PRS 
makes no representation or warranty as to the accuracy, completeness or correctness.  In 
some cases the Principal Act and/or Amendment Act may not be available.  Principal Acts 
may or may not include subsequent amendments.  For authoritative text, please contact the 
relevant state department concerned or refer to the latest government publication or the 
gazette notification.  Any person using this material should take their own professional and 
legal advice before acting on any information contained in this document.  PRS or any persons 
connected with it do not accept any liability arising from the use of this document.  PRS or any 
persons connected with it shall not be in any way responsible for any loss, damage, or distress 
to any person on account of any action taken or not taken on the basis of this document. 

 

 
 

 
 

The Andhra Pradesh Corneal Grafting (Amendment) Act, 1986 
 

Act 10 of 1986 
 
 
 
 
 
 
 
 

Keyword(s): 
Approved Institution, Near Relative, Recognised, Registered medical 
Practitioner, Unclaimed Body 
 



THE ANDHRA PRADESH CORNEAL GRAFTING 
(AMENDMENT)ACT,1986.' 

-. ,! 
ACT No. 10 OF 1986. 

124th April, 19861 

'An Act to aillend the Andhra Pradesh Corneal Graft- 
ing Act, 1963. 

Be it enacted by thc Legislative Assembly of the 
State of Andhra Pridesh in the Thirty-seventh Year 
of the Republic of India as follows :- 

I .  This Act may be calIcd t he  Andhra Pradesh ~ ~ ~ ~ , i ~ l ~ ,  
Corneal Grafting (Amendment) Act, 1986. 

. - 

. . . .  . , . -  . , 

2. In the Andhra Pradesb Corneal Grafting ~msn&msnt 
of section 2, AG~, 1963 (hereinefter referred to as the principal Acr 21 of 

A&, in scctioa 2, for clause (b), thc following ciause 1963. I 
shall. be substitutcd, namely :- I 

"(6) "near relative" means any of the foflowitlg 
5urvivir.g relatives of the deceased, nanzcly, spousc, 
parent, son, daughter, brother or sister." 

3. In sectiori 3 of rhe principal Act- Amendmen; 

(i) in sub-section (I), - of section 3. 
, ! 

(a) in clause (a), for the words 'cauthoriso 
in writing the removal of the eyes", the words "allow 
the removal of the eyes" shail bc substituted ; 

(b) in clause (b), fur the words "authorise 
in writing the removal of the eyes" the words, "allow 
the removal of thc eyes" shall be substituted ; 

(ii) in sub-section (2-1, for the  words "authorise I 

in writing the removal of the eqes" the words. "aIlow I 
I 

the removal of the eyes" shall be substituted; ! 
4 .  . In section 6 of t,he principal Act, for the Amonbehl i 

portion beginning with the  words "but where any ordona I 
near relative" and  endipg with the .words !'for 

I . . . . . . . .  --- -- . - . . . . 
*Rpccived the i~ssc.~t or'tt~s Govcrrio.r on 111; 24th April, 1986. State- 

! m'cnt of Obj-xts agd Aeasons, pl :arc sc5 the Andhro Prudes11 Gn:ette, Part, 
IV-A, Extraordinary, dated the Is1 Aptif, 1956, nl page 6. 

I 



such removal", the following . shdl be substituted, 
namely :- 

"unless any near relative of the deceased who I 

is present in the instihiion at the time of the death 
or who is available in the city, town or village, where 
the institution is situated, objects, within a period of 
two hours immediately after the death, far . such 
removal." 

5. After section 6 of the ptjncipal Act, the nmv s w t h  
6-A,&B,CC following sections shaU be inserted, namely :- 
and &D. 

, 6A. (I) In the case of a dead body lying in . .  . . . . .  . . . , .  .. . 
.,Auttlorily a hospital or prjsmz and not claitned by . . . . . .  . . . .  . . . . . . . 

, - 
. .- - - , , 

fmrcrnovalnf any ofthe near reig-tives of the deceased . . 

. - 
eyes in caw . - ,  - 

, +  pelbSQn, the authority for the removal . -. 
, -  , - . .  . bodies ~n of the eyes from the dead body which 

. . hosprtsls or 
pnsons. so remains unclaimed may be given, 

subject to the provisions of sub-see- 
tion (2), in the prescribed form, by the person-in-charge, 
for the time biing of thc mari3gcmellt of conrro! 
of the hospital or prison or by an employee of such 
hospital or prison, authorised in this behalf hjt rhc 

I , . 
person-in-charge of the ~nanage~ncnt or control thacco t: 

. .  - _ . .- 
(2) The authority referrcd to in sub-section(1) 

shall. not be given cxcept after the expiry oi- 
(i) half-an-hour from ths t i n ~ c  of death of 

t h e  concerned person, in cases where no ficility for 
cold storage of the dead body is available in thl: . 
hospital or prison ; or 

(ii) two hours from the time of the death of 
the conccrncd person, i.1 caszs where fdcihty for cold 
&rage OF h e  dcad body is available in the hospital 
or prison. 

. , -. (3) No authority shalt be. given under sub- : .  :.-- ' : - -  section (11, if the person empowered to give such 
authority has reason to believe that any near xelat ive 
of the deceased is likely t o  claim the dead body . . , . .  . . . . .. . . . . ,  . . .  . . .. , ... .. . 
eventhaugh such near relativc has .not come forward , - . -  - .. - j :- 

to claim t h e  body of the deceased within the time . . 

iWcjfied in clause (i) or, as the case may b.:  lau use (ii) 
:, 

of sub-section (2). 
I 
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ExpJanation.--For the purposes of this section 
b'hospital" includcs a nursing homc, medical or teach- 

\ !  ing irzstitution for therapeutic purposes or other like 
institution, 

6 Where the body of a person has been 
Au,,,,it, ,, sent for post-mortem exarninaf ion 
T W ~ O M ~  of 
eyes froin 
mi= ant 
for postmr- 
tern taamina- 
tian for mc- 
dim legal or 
p;ltilologkAl 
purposes. 

(a) for a medico-legal purposes by reason of 
the death of such person having been caused by acci- 
dent or any other umiaturat cause; or 

Cb) for pathoIogicaI purposcs, the ' person 
mrnpeterzt under t h i s  Act to give ~tuthority for ihe 
removal of the eyes from such dead body m y ,  if he 
has reason to believe that the eyes will not be required 
for the purposes far which such body has been sent 
for pos t-modem examination, authorise the removal 
far therapeutic purposes of the eyes of such deceased 
person provided that hc is satisfied that the deceased 
person .had not expressed, before his death, any 
objection to his eyes being used for therapeutic pur- 
poses after his dcath or, where he had granted an 
authority for the use of his eyes for therapeutic 
purposes after his death, such authority had aot been 
revoked by hin~ before his death. 

6-C. After the removal of eyes from the bod: 
of thc dcceased person, the registere 

P x w ~ l i ~ n  medical pra~ti timer (Opthalmic) shall 
of eyes r e  
movsd Zfom takc such steps for the presewation of 
dead Mia. the eyes so rcnzoved as may be pres- 

cribed. 
1 6-D. N o  suit, prosecution or other Iega 

prowtion proceeding shall lie agahst my person 
of action 
ra ken in 

foranything which is in good faith 
gws failh. done or intended to be done under this 

Ad' .  



losertion OF 6.  After scction 8 of thc principal Act, the foIIow- 
iug seciion shall bc added, namely :- 

C .  

9. (1) The Govcmmcnt may, by notifieqtion. 
.ip,,v,,tn make rulcs for carrying out all or 
makcrulcs. any of t l ~ e  purposcs of this Act. . 

(2) TII p?.riicular a112 witho~ti prejudic,; to  thl: 
gsner, !litv of tllc foregoing powcr, such rules ]nay 
providu for a!! or arzj o i  the foIIowing matters, 
nalncIy :.- 

(a) the form in which removal of eyes from 
ut~claimed bodics may bl; auhr ised,  as rcquircd .by 
sation 6-A ; I 

(b) thl: pr~:servation of removed eyes, as 
required by sr.ctioi1 6-C; 

(c) any other matter which is rcquircd t'o 
be or may be prcsccibcd. 

- .  
(3) Every rule mada n:lder this Act shall, I 

immediately L?fcr it is nndc, 51: laid bcf01.e the Legis:. r 
! 

lativc ~ssembly of ,the State if it is in Session and , i f  
it ism? in Session', iz the Session i~mediately follow- i 
ing for atotal period of fourteen days which may be 
comprised in one Session, or in two suc;czssivr: ~ e s s i o l l s  
and if, before the expiration of the Session .in which 
it is so laid or the, Sessio~? immtdiately folfowing, ,the 
LegisIctivc A-ssembly agrccs in making any mods-. 

I 
cation in the ruIc or ill thl: an!~shnc:~t of tho rule, the 
rule shall, fiom the datc 04 which thl: modification or- 

I 
I 

a h u l n ~ e n t  is notified, hnva effect only in such modi- 1 
! . . . . . 

fied form, or shall stsx! annuljed, as the case may -be, 
so Bowev~t-, that any such ruodifiu;lrio;z or annulmen t 
shall be wi-bout pnjdciicc: -to the validity of anything 
previously dam uiider ths : iul~;". 




